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Telangana Today 

YSRCP seeks NHRC, SC-ST Commissions’ intervention over TDP MLA’s attack on 

forest officials 

YSRCP MP Maddila Gurumoorthy has sought NHRC and SC/ST Commission 

intervention after TDP MLA B. Rajasekhar Reddy allegedly assaulted four forest officials 

in Nandyal district. Gurumoorthy accused the MLA of hurling casteist slurs, wrongful 

confinement, and physical assault 

https://telanganatoday.com/ysrcp-seeks-nhrc-sc-st-commissions-intervention-over-tdp-

mlas-attack-on-forest-officials 

By PTI | Published Date - 25 August 2025, 06:23 PM 

Amaravati: Tirupati YSRCP MP Maddila Gurumoorthy on Monday sought the intervention 

of the NHRC and SC and ST Commission over a ruling TDP MLA attacking forest officials. 

On August 19, TDP Srisailam MLA B Rajasekhar Reddy along with his associates 

allegedly attacked the driver of the Nandyal District Forest Officer (DFO) Karimullah (25) 

and others, according to police. 

“I have written to the National Human Rights Commission (NHRC) highlighting a shocking 

case of violence against four forest officials in Srisailam, seeking urgent intervention,” 

said Gurumoorthy in a YSRCP release.Reddy reportedly misbehaved with forest 

department employees at Shikaram check-post in Srisailam village, Nandyal district. 

Apart from thrashing Karimullah, the MLA and his associate Ashok Routh had also 

allegedly threatened him with dire consequences. Gurumoorthy alleged that the MLA was 

in a inebriated condition and abused deputy range officer Ramulu Naik, beat officer 

Guravayya, driver Karimulla, and staff member Mohan Kumar. 

“All four officials belong to ST, SC and minority communities, making the assault a 

disturbing violation of constitutional protections and basic human dignity,” said 

Gurumoorthy in his letter. According to the MP, the MLA hurled casteist slurs, physically 

attacked the officers, and forcibly drove their departmental vehicle while confining them 

inside until late at night. 

The ordeal continued when the victims were taken to a guest house, wrongfully confined, 

and again assaulted before being released, Gurumoorthy explained. He said that the 

incident violated Articles 14, 15, 17, 19, and 21 of the Constitution, while also constituting 

offences under the SC/ST (Prevention of Atrocities) Act, 1989. 

Urging intervention, Gurumoorthy demanded NHRC and SC-ST Commission to ensure 

protection for victims and immediate action against the agressors, stressing accountability 

and justice for the assaulted forest officials without delay. Meanwhile, there was no 

immediate reaction from the ruling TDP.  
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News Drum 

YSRCP seeks NHRC, SC-ST Commissions’ intervention over attack on forest 

officials by TDP MLA 

https://www.newsdrum.in/national/ysrcp-seeks-nhrc-sc-st-commissions-intervention-

over-attack-on-forest-officials-by-tdp-mla-9743179 

Amaravati, Aug 25 (PTI) Tirupati YSRCP MP Maddila Gurumoorthy on Monday sought 

the intervention of the NHRC and SC and ST Commission over a ruling TDP MLA 

attacking forest officials. 

On August 19, TDP Srisailam MLA B Rajasekhar Reddy along with his associates 

allegedly attacked the driver of the Nandyal District Forest Officer (DFO) Karimullah (25) 

and others, according to police. 

"I have written to the National Human Rights Commission (NHRC) highlighting a shocking 

case of violence against four forest officials in Srisailam, seeking urgent intervention," 

said Gurumoorthy in a YSRCP release. 

Reddy reportedly misbehaved with forest department employees at Shikaram check-post 

in Srisailam village, Nandyal district. Apart from thrashing Karimullah, the MLA and his 

associate Ashok Routh had also allegedly threatened him with dire consequences. 

Gurumoorthy alleged that the MLA was in a inebriated condition and abused deputy range 

officer Ramulu Naik, beat officer Guravayya, driver Karimulla, and staff member Mohan 

Kumar. 

"All four officials belong to ST, SC and minority communities, making the assault a 

disturbing violation of constitutional protections and basic human dignity," said 

Gurumoorthy in his letter. 

According to the MP, the MLA hurled casteist slurs, physically attacked the officers, and 

forcibly drove their departmental vehicle while confining them inside until late at night. 

The ordeal continued when the victims were taken to a guest house, wrongfully confined, 

and again assaulted before being released, Gurumoorthy explained. 

He said that the incident violated Articles 14, 15, 17, 19, and 21 of the Constitution, while 

also constituting offences under the SC/ST (Prevention of Atrocities) Act, 1989. 

Urging intervention, Gurumoorthy demanded NHRC and SC-ST Commission to ensure 

protection for victims and immediate action against the agressors, stressing accountability 

and justice for the assaulted forest officials without delay. 

Meanwhile, there was no immediate reaction from the ruling TDP. PTI MS STH KH 
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Sakshi Post 

YSRCP MP Seeks NHRC, SC, and ST Panel Action Over Attack on Forest Officials 

https://www.sakshipost.com/news/andhrapradesh/ysrcp-mp-seeks-nhrc-sc-and-st-

panel-action-over-attack-forest-officials-444596 

Aug 25, 2025, 16:16 IST 

Tirupati MP Maddila Gurumoorthy has urged the National Human Rights Commission 

(NHRC), along with the National Commissions for Scheduled Castes (NCSC) and 

Scheduled Tribes (NCST), to intervene in a shocking case of violence against four forest 

officials in Srisailam, Andhra Pradesh. 

In his representations, the MP alleged that on August 19, 2025, a ruling party MLA, 

reportedly under the influence of alcohol, along with his followers, assaulted and abused 

Deputy Range Officer Ramulu Naik, Beat Officer Guravayya, driver Karimulla, and staff 

member Mohan Kumar. All four officials belong to Scheduled Tribe, Scheduled Caste, 

and minority communities. 

According to the complaint, the MLA not only hurled caste-based slurs and physically 

attacked the officers but also commandeered their departmental vehicle. The officials 

were allegedly confined in the vehicle until late at night, later taken to a guest house, 

wrongfully detained, and assaulted again before being released around 4 a.m. 

Gurumoorthy said the incident represented gross violations of Articles 14, 15, 17, 19, and 

21 of the Constitution and clearly fell within the ambit of the SC/ST (Prevention of 

Atrocities) Act, 1989. He described it as “not just a criminal offence but a grave affront to 

constitutional morality and the dignity of vulnerable communities.” 

The MP called on the NHRC, NCSC, and NCST to take urgent and decisive action, ensure 

protection for the victims, and hold the perpetrators accountable without delay. 

  

SAKSHI POST, Online, 26.8.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.sakshipost.com/news/andhrapradesh/ysrcp-mp-seeks-nhrc-sc-and-st-panel-action-over-attack-forest-officials-444596
https://www.sakshipost.com/news/andhrapradesh/ysrcp-mp-seeks-nhrc-sc-and-st-panel-action-over-attack-forest-officials-444596


The Week 

YSRCP seeks NHRC SC-ST Commissions’ intervention over attack on forest 

officials by TDP MLA 

https://www.theweek.in/wire-updates/national/2025/08/25/mes11-ap-officials-attack-

ysrcp.html 

PTI Updated: August 25, 2025 18:20 IST 

Amaravati, Aug 25 (PTI) Tirupati YSRCP MP Maddila Gurumoorthy on Monday sought 

the intervention of the NHRC and SC and ST Commission over a ruling TDP MLA 

attacking forest officials. 

    On August 19, TDP Srisailam MLA B Rajasekhar Reddy along with his associates 

allegedly attacked the driver of the Nandyal District Forest Officer (DFO) Karimullah (25) 

and others, according to police. 

    "I have written to the National Human Rights Commission (NHRC) highlighting a 

shocking case of violence against four forest officials in Srisailam, seeking urgent 

intervention," said Gurumoorthy in a YSRCP release. 

    Reddy reportedly misbehaved with forest department employees at Shikaram check-

post in Srisailam village, Nandyal district. Apart from thrashing Karimullah, the MLA and 

his associate Ashok Routh had also allegedly threatened him with dire consequences. 

    Gurumoorthy alleged that the MLA was in a inebriated condition and abused deputy 

range officer Ramulu Naik, beat officer Guravayya, driver Karimulla, and staff member 

Mohan Kumar. 

    "All four officials belong to ST, SC and minority communities, making the assault a 

disturbing violation of constitutional protections and basic human dignity," said 

Gurumoorthy in his letter. 

    According to the MP, the MLA hurled casteist slurs, physically attacked the officers, 

and forcibly drove their departmental vehicle while confining them inside until late at night. 

    The ordeal continued when the victims were taken to a guest house, wrongfully 

confined, and again assaulted before being released, Gurumoorthy explained. 

    He said that the incident violated Articles 14, 15, 17, 19, and 21 of the Constitution, 

while also constituting offences under the SC/ST (Prevention of Atrocities) Act, 1989. 

    Urging intervention, Gurumoorthy demanded NHRC and SC-ST Commission to ensure 

protection for victims and immediate action against the agressors, stressing accountability 

and justice for the assaulted forest officials without delay. 

    Meanwhile, there was no immediate reaction from the ruling TDP. 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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PTI 

YSRCP seeks NHRC, SC-ST Commissions’ intervention over attack on forest 

officials by TDP MLA 

https://www.ptinews.com/story/national/YSRCP-seeks-NHRC--SC-ST-Commissions--

intervention-over-attack-on-forest-officials-by-TDP-MLA/2853964 

AMARAVATI: (Aug 25) Tirupati YSRCP MP Maddila Gurumoorthy on Monday sought the 

intervention of the NHRC and SC and ST Commission over a ruling TDP MLA attacking 

forest officials. 

On August 19, TDP Srisailam MLA B Rajasekhar Reddy along with his associates 

allegedly attacked the driver of the Nandyal District Forest Officer (DFO) Karimullah (25) 

and others, according to police. 

"I have written to the National Human Rights Commission (NHRC) highlighting a shocking 

case of violence against four forest officials in Srisailam, seeking urgent intervention," 

said Gurumoorthy in a YSRCP release. 
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ysrcongress 

MP seeks action from NHRC, SC, and ST Commissions over attack on forest 

officials 

https://www.ysrcongress.com/top-storiestop-stories/mp-seeks-action-nhrc-sc-and-st-

97220 

25 Aug 2025 4:14 PM 

New Delhi, August 25: Tirupati MP Maddila Gurumoorthy has written to the National 

Human Rights Commission (NHRC) highlighting a shocking case of violence against four 

forest officials in Srisailam, Andhra Pradesh. He also sent representations to the National 

Commission for Scheduled Castes and the National Commission for Scheduled Tribes 

seeking urgent intervention. 

The MP said that on August 19, 2025, a ruling party MLA, allegedly under the influence 

of alcohol, along with his followers, assaulted and abused Deputy Range Officer Ramulu 

Naik, Beat Officer Guravayya, driver Karimulla, and staff member Mohan Kumar. All four 

officials belong to Scheduled Tribe, Scheduled Caste, and minority communities. 

According to the complaint, the MLA hurled caste slurs, physically attacked the officers, 

and forced them into their departmental vehicle, which he commandeered and drove 

around until late at night. The officials were then unlawfully taken to a guest house, 

wrongfully confined, and again assaulted before being released around 4 a.m. 

Gurumoorthy pointed out that the incident amounted to gross violations of Articles 14, 15, 

17, 19, and 21 of the Constitution and fell under the provisions of the SC/ST (Prevention 

of Atrocities) Act, 1989. He said the incident was not only a criminal act but also a grave 

assault on constitutional morality and the dignity of vulnerable communities. 

He urged the NHRC, SC Commission, and ST Commission to take decisive steps, protect 

the victims, and ensure that those responsible are brought to justice without delay. 
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Hindu 

Tirupati MP seeks action against MLA who attacked forest officials 

Maddila Gurumoorthy seeks urgent intervention of the NHRC, SC and ST Commissions, 

and says that the incident was a grave assault on constitutional morality and dignity of 

vulnerable communities 

https://www.thehindu.com/news/national/andhra-pradesh/tirupati-mp-seeks-action-

against-mla-who-attacked-forest-officials/article69975469.ece 

Published - August 25, 2025 07:57 pm IST - Tirupati 

The Hindu Bureau 

Tirupati MP Maddila Gurumoorthy of YSRCP on Monday wrote a letter to the National 

Human Rights Commission (NHRC) seeking action against a ruling party MLA, who along 

with his followers had allegedly attacked four forest officials in Srisailam. 

He also sent representations to the National Commission for Scheduled Castes (SC) and 

the National Commission for Scheduled Tribes (ST) seeking urgent intervention. 

It may be mentioned here that the MLA had allegedly assaulted and abused Deputy 

Range Officer Ramulu Naik, Beat Officer Guravayya, driver Karimulla, and staff member 

Mohan Kumar on August 19, 2025. 

The MP in his letter alleged that, all the four officials belong to the ST, SC, and minority 

communities. The MLA had reportedly hurled caste slurs, physically attacked the officers, 

and forced them into their departmental vehicle, which he commandeered and drove 

around until late at night. The officials were then unlawfully taken to a guest house, 

wrongfully confined, and again assaulted before being released at 4 a.m. 

Mr. Gurumoorthy pointed out that the incident amounted to gross violations of Articles 14, 

15, 17, 19, and 21 of the Constitution and fell under the provisions of the SC/ ST 

(Prevention of Atrocities) Act, 1989. He said that the incident was not only a criminal act 

but also a grave assault on constitutional morality and the dignity of the vulnerable 

communities. 

He urged the NHRC, SC Commission, and ST Commission to take decisive steps, to 

protect the victims, and ensure that those responsible are brought to justice without any 

further delay. 
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Hindustan 

आंध्र प्रदेश :::: वन अधिकारिय  ंपि हमले क  लेकि धववाद  ंमें धििे टीडीपी धविायक 

https://www.livehindustan.com/ncr/new-delhi/story-demand-for-nhrc-ncsc-and-ncst-

intervention-in-violence-against-forest-officials-201756134845339.html 

25 अगस्त 2025 

- तिरुपति के स ांसद मतदल  गुरुमूतिि ने लग ए गांभीर आरोप - स ांसद ने तिध यक बी 

- एनएचआरसी, एनसीएससी ि एनसीएसटी आयोग से हस्तके्षप की म ांग अमर ििी, एजेंसी। तिरुपति के 

स ांसद मतदल  गुरुमूतिि ने र ष्ट्र ीय म नि तधक र आयोग (एनएचआरसी) के स थ-स थ र ष्ट्र ीय अनुसूतचि ज ति 

(एनसीएससी) और अनुसूतचि जनज ति (एनसीएसटी) आयोग से आांध्र प्रदेश के श्रीशैलम में च र िन 

अतधक ररयोां के खिल फ तहांस  के म मले में हस्तके्षप करने क  आग्रह तकय  है। ि ईएसआरसीपी स ांसद ने 

आरोप लग य  तक 19 अगस्त को कतथि िौर पर शर ब के नशे में धुि टीडीपी तिध यक बी र जशेिर रेड्डी 

ने अपने समथिकोां के स थ तमलकर तडप्टी रेंज ऑतफसर र मुलु न इक, बीट ऑतफसर गुरिैय , डर  इिर 

करीमुल्ल  और स्ट फ सदस्य मोहन कुम र के स थ म रपीट की। 

ये च रोां अतधक री अनुसूतचि जनज ति, अनुसूतचि ज ति और अल्पसांख्यक समुद योां से हैं। तशक यि के 

अनुस र, तिध यक ने न केिल ज ति-आध ररि ग तलय ां दी ां, बखि उनके तिभ गीय ि हन पर भी कब्ज  कर 

तलय । अतधक ररयोां को कतथि िौर पर देर र ि िक ि हन में बांद रि  गय , ब द में एक गेस्ट ह उस ले ज य  

गय  और सुबह 4 बजे ररह  करने से पहले तफर से म रपीट की गई। गुरुमूतिि ने इसे सांिैध तनक नैतिकि  

और कमजोर समुद योां की गररम  के तलए एक गांभीर अपम न बि य । 
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The Shillong Times 

BJP accuses Assam Nagarik Samaj of conspiring against indigenous people 

https://theshillongtimes.com/2025/08/25/bjp-accuses-assam-nagarik-samaj-of-

conspiring-against-indigenous-people/ 

By:Agencies | Date: August 25, 2025 

Guwahati, Aug 25: The ruling BJP in Assam has accused the Assam Nagarik Samaj, a 

civil society organisation, of conspiring against the indigenous people of the state, while 

“nurturing a deep sympathy towards Bangladeshi infiltrators.” 

“The anti-Assam remarks made at the citizens’ convention organised by Assam Nagarik 

Samaj here have been condemned unanimously by people from all walks of life in the 

state,’ party chief spokesperson Kishore Upadhyay said while addressing mediapersons 

here on Monday. 

“Infact, a section of Congress leaders and Left-leaning intellectuals are actively working 

to destabilise Assam’s peace and to rehabilitate foreign nationals on Assam’s soil. While 

enjoying Assam’s resources, Assam Nagarik Samaj is conspiring against the indigenous 

people of Assam, nurturing a deep sympathy towards Bangladeshi infiltrators, which has 

given birth to modern-day traitors. With the patronage of Congress, certain individuals 

have risen with the sole intent of disturbing peace and harmony in Assam,” Upadhyay 

said. 

The state BJP spokesperson further alleged that former UPA government advisor 

Prashant Bhushan; former member of the National Human Rights Commission core 

committee under Congress, Harsh Mander; former member of Planning Commission 

Syeda Hameed; and former CEO of Prasar Bharati during the Congress regime Jawhar 

Sircar have all issued threats that endanger the very existence of indigenous people in 

Assam. 

Speaking to mediapersons on the sidelines of an event here on Sunday, Hameed, who 

is an activist, had stirred a hornet’s nest by saying that “Bangladeshis are human beings 

and therefore can live in Assam.” 

“Syeda Hameed had yesterday openly opposed eviction of Bangladeshi infiltrators, 

thereby exposing how illegal encroachment flourished under Congress rule for over 70 

years,’ Upadhyay said. 

“Besides, even after rehabilitation in other places, the evicted individuals have dared to 

write to the Election Commission demanding voting rights in their old settlements — a 

dangerous act which clearly shows a deliberate conspiracy to capture indigenous lands 

and paralyse the indigenous people, both economically and politically,” he added. 
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Live Law 

Supreme Court Stops Magistrate From Taking Cognizance Of Haryana Police 

Chargesheet Against Prof Ali Khan Mahmudabad 

https://www.livelaw.in/top-stories/supreme-court-professor-ali-khan-mahmudabad-

operation-sindoor-social-media-post-haryana-sit-report-301870 

Debby Jain 25 Aug 2025 12:55 PM (5 mins read ) 

The Haryana Police informed the Supreme Court today that it has filed closure report in 

one FIR against Professor Ali Khan Mahmudabad, who teaches political science at the 

Ashok University, and has filed chargesheet in another FIR against him over his social 

media posts on 'Operation Sindoor'. Taking note of this development, a bench of Justices 

Surya Kant and Joymalya Bagchi quashed the FIR in which the closure report was filed; 

as regards the other FIR, the Court passed an interim order barring the Magistrate from 

taking cognizance of it. Additional Solicitor General of India SV Raju appeared for the 

Haryana Police. 

Senior Advocate Kapil Sibal, for the petitioner, told the bench that it was "most 

unfortunate" that the police invoked Section 152 of the Bharatiya Nyaya Sanhita, which 

deals with offences attacking the sovereignty of the nation, for the social media 

comments. Sibal added that the Supreme Court is now examining the constitutionality of 

Section 152 BNS. To recap, the Court granted interim bail to Mahmudabad on May 21, 

while directing the Haryana DGP to constitute a Special Investigation Team to “holistically 

understand the complexity of the phraseology employed and for proper appreciation of 

some of the expressions used in these two online posts.” 

On the last date, the Court asked why the Haryana Police SIT was "misdirecting itself". It 

observed that the SIT was formed specifically to investigate the two social media posts 

and asked why the scope was being expanded. The bench made these comments after 

Senior Advocate Kapil Sibal (for Mahmudabad) submitted that the SIT had seized his 

devices and was asking about foreign trips for the last ten years. Sibal pointed out that 

the Court, by its May 28 order, had directed the SIT to confine its probe to the contents 

of the social media posts. 

Noting that Mahmudabad had cooperated with the investigation and surrendered his 

devices, the Court directed that he should not be summoned again. "You don't require 

him (Mahmudabad), you require a dictionary," Justice Kant said. The bench further 

directed the SIT to conclude its investigation within four weeks. 

Background 

Mahmudabad was arrested on May 18 pursuant to an FIR lodged by Haryana police over 

his social media posts and remained in custody until May 21, when he was granted interim 

bail by the Supreme Court. 
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At the same time, the Court refused to stay the investigation and directed the Haryana 

DGP to constitute a Special Investigation Team comprising senior IPS officers, who did 

not belong to Haryana or Delhi, to examine and report on the Professor's two online posts. 

As a condition of interim bail, the top Court restrained Mahmudabad from writing any 

posts/articles in relation to the social media posts which were subject matter of the case 

or from expressing any opinion in relation to the terrorist attack on Indian soil or the 

counter-response given by India. The Court also directed him to join and fully cooperate 

with the investigation. He was further directed to surrender his passport. When an 

apprehension was shown from Mahmudabad's end that further FIRs may be registered 

on the same issue, Justice Kant orally told Haryana government to ensure that the same 

did not happen. Nonetheless, the judge expressed reservations about Mahmudabad's 

comments in his social media posts. A stern view was also taken of students and teachers 

condemning Mahmudabad's arrest. Later, Mahmudabad's counsels raised an 

apprehension that the SIT constituted by the State may investigate aspects beyond the 

subject FIRs. This led the Supreme Court to clarify that the SIT probe shall be limited to 

the two FIRs lodged against Mahmudabad and cannot be expanded. Authorities' seeking 

access to Mahmudabad's digital devices was also ruled out. 

Although a relaxation of the bail conditions imposed on the Professor was sought, the 

Court underlined the need for a cooling-off period and asked his counsels to remind on 

the next date. Notably, it also questioned the Haryana government about its response to 

National Human Rights Commission taking cognizance of the manner of registration of 

FIR in Mahmudabad's case. "You tell us about that also", Justice Kant said to the Haryana 

AAG. 

Mahmudabad is facing offences under Section 196, 152 etc., of the Bharatiya Nyaya 

Sanhita, inter-alia, pertaining to acts prejudicial to maintaining communal harmony, 

making assertions likely to cause disharmony, acts endangering national sovereignty and 

words or gestures intended to insult a woman's modesty. Appearance: Senior Advocates 

Kapil Sibal and Siddharth Luthra, Advocate Nizam Pasha (for Mahmudabad); ASG SV 

Raju (for Haryana) 

Case Title : MOHAMMAD AMIR AHMAD @ ALI KHAN MAHMUDABAD Versus STATE 

OF HARYANA | W.P.(Crl.) No. 219/2025 
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The Law Advice 

Supreme Court Restrains Magistrate From Taking Cognizance Of Chargesheet 

Against Prof. Ali Khan Mahmudabad; One FIR Quashed 

https://www.thelawadvice.com/news/supreme-court-restrains-magistrate-from-taking-

cognizance-of-chargesheet-against-prof-ali-khan-mahmudabad-one-fir-quashed 

25 Aug, 2025 

The Supreme Court on Monday intervened in proceedings against Professor Ali Khan 

Mahmudabad, a political science faculty member at Ashoka University, in relation to FIRs 

registered by the Haryana Police over his social media posts on “Operation Sindoor.” 

A bench comprising Justices Surya Kant and Joymalya Bagchi noted the State’s 

submission that while a closure report had already been filed in one FIR, a chargesheet 

had been submitted in another. Taking this into account, the Court quashed the FIR where 

closure report was filed and, with respect to the other, passed an interim order restraining 

the Magistrate from taking cognizance of the chargesheet. 

Appearing for the Haryana Police, ASG SV Raju informed the Court about the latest status 

of investigation. On behalf of Prof. Mahmudabad, Senior Advocate Kapil Sibal criticized 

the invocation of Section 152 of the Bharatiya Nyaya Sanhita (BNS), contending that 

applying provisions relating to “offences attacking the sovereignty of the nation” to mere 

social media remarks was “most unfortunate.” He further pointed out that the 

constitutionality of Section 152 BNS itself is under judicial scrutiny before the Supreme 

Court. Prof. Mahmudabad was arrested on May 18, 2025 and remained in custody until 

May 21, when the Supreme Court granted him interim bail. Alongside, the Court had 

directed the Haryana DGP to constitute a Special Investigation Team (SIT) with senior 

IPS officers from outside Haryana and Delhi to examine the content of the two social 

media posts in question. 

However, the Court later expressed dissatisfaction with the SIT’s functioning. On May 28, 

it had clarified that the SIT’s mandate was limited to the two FIRs concerning the online 

posts, and could not be expanded to probe unrelated matters. Despite this, the SIT 

reportedly sought information about Mahmudabad’s foreign travels over the past decade 

and seized his devices, leading the bench to observe: 

“You don’t require him, you require a dictionary,” remarked Justice Kant, stressing that 

the issue pertained solely to the language and expressions used in the posts. The Court 

has now directed the SIT to conclude its investigation within four weeks and further 

restrained it from summoning the Professor again, noting that he had already surrendered 

his devices and cooperated with the probe. 

When granting interim bail, the Supreme Court had imposed strict conditions on 

Mahmudabad, including: 
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• No posting or publishing of articles/comments related to the subject matter posts or in 

connection with terror attacks and India’s responses. 

• Full cooperation with investigation and surrender of digital devices. 

• Surrender of passport. 

The Court also orally directed the Haryana government to ensure that no fresh FIRs are 

registered on the same issue, though Justice Kant expressed reservations about the tone 

of Mahmudabad’s earlier posts. A plea for relaxation of bail conditions has been placed, 

but the bench stated that a “cooling-off period” was necessary, and asked counsel to 

revisit the request at the next hearing. 

The Court also sought the State’s response to the National Human Rights Commission 

(NHRC) taking cognizance of the manner in which FIRs were registered in this case. “You 

tell us about that also,” Justice Kant asked the Haryana AAG. 

Case Background 

• FIRs were registered by Haryana Police citing provisions under Sections 196, 152, etc., 

of the Bharatiya Nyaya Sanhita relating to: 

• Acts prejudicial to communal harmony. 

• Statements likely to cause disharmony. 

• Acts endangering national sovereignty. 

• Words/gestures intended to insult a woman’s modesty. 

• The arrests and subsequent bail sparked debate, with several academics and students 

condemning the arrest, which also drew sharp judicial observations. 

 Appearance 

• For Petitioner (Prof. Mahmudabad): Senior Advocates Kapil Sibal, Siddharth Luthra, 

Advocate Nizam Pasha 

• For State of Haryana: ASG SV Raju 

Case Title: Mohammad Amir Ahmad @ Ali Khan Mahmudabad v. State of Haryana | 

W.P.(Crl.) No. 219/2025 
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Maktoob Media 

Supreme Court halts trial proceedings against Professor Ali Khan Mahmudabad 

over Operation Sindoor posts 

https://maktoobmedia.com/india/supreme-court-halts-trial-proceedings-against-

professor-ali-khan-mahmudabad-over-operation-sindoor-posts/ 

Maktoob Staff | August 25, 2025 

Modified : August 25, 2025 

The Supreme Court on Monday restrained a trial court from proceeding with the 

chargesheet filed against Ashoka University professor Ali Khan Mahmudabad over his 

social media posts on Operation Sindoor, and barred framing of charges for now. 

A bench of Justices Surya Kant and Joymalya Bagchi issued the order after the Haryana 

SIT, constituted by the apex court, reported that it had filed a closure report in one of the 

two FIRs against Mahmudabad, while a chargesheet had been submitted in the other on 

August 22. 

The bench further directed that proceedings related to the FIR closed by the SIT be 

quashed. 

Senior advocate Kapil Sibal, appearing for Mahmudabad, criticised the chargesheet as 

“most unfortunate,” pointing out that it invokes Section 152 of the Bharatiya Nyaya 

Sanhita (BNS), a sedition-related provision currently under judicial scrutiny. 

The court asked Sibal to examine the chargesheet and submit a summary of the alleged 

offences before the next hearing. 

Mahmudabad was arrested on May 18 by Haryana Police following complaints that his 

posts endangered the nation’s sovereignty and integrity. 

The FIRs, lodged in Sonipat’s Rai area, were based on complaints by the Haryana 

Women’s Commission chairperson and a local sarpanch. He was booked under BNS 

Sections 152 (sedition-related), 353 (public mischief), 79 (insult to the modesty of a 

woman), and 196(1) (promoting enmity between groups). 

The arrest has sparked strong condemnations from legislators, political leaders, critics, 

and human rights activists, with many calling it a blatant attack on academic freedom and 

alleging that he was targeted due to his Muslim identity. 

The National Human Rights Commission (NHRC) took suo motu cognisance of the arrest, 

observing that it “prima facie discloses a violation of the human rights and liberty of the 

Professor.” 

The top court had earlier criticised the SIT’s probe as “misdirected” and granted 

Mahmudabad interim bail on May 21, while allowing the investigation to continue.  
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India Today 

Top court pauses case against Ashoka University professor over Op Sindoor post 

The bench, comprising Justices Surya Kant and Joymalya Bagchi, also granted time to 

the professor's counsel to respond to the Special Investigation Team (SIT) report 

submitted in the matter. 

https://www.indiatoday.in/india/law-news/story/supreme-court-pauses-sedition-

proceedings-ashoka-university-professor-ali-mahmudabad-op-sindoor-post-2776368-

2025-08-25 

Aneesha Mathur | New Delhi, UPDATED: Aug 25, 2025 13:26 IST 

Written By: Nakul Ahuja 

The Supreme Court on Monday stayed sedition proceedings against Professor Ali Khan 

Mahmudabad of Ashoka University in connection with his social media posts on 

Operation Sindoor, directing that no cognisance be taken of the chargesheet filed against 

him in one of the FIRs, while noting that a closure report had already been filed in another 

FIR. 

The bench, comprising Justices Surya Kant and Joymalya Bagchi, also granted time to 

the professor's counsel to respond to the Special Investigation Team (SIT) report 

submitted in the matter. 

Senior Advocate Kapil Sibal, representing Mahmudabad, argued that it was "unfortunate" 

that the Haryana Police invoked Section 152 of the Bharatiya Nyaya Sanhita (BNS), which 

deals with offences prejudicial to the sovereignty of the nation, in relation to 

Mahmudabad's social media comments. 

Sibal added that the Supreme Court is currently examining the constitutionality of Section 

152 BNS. He further contended that the SIT had gone beyond the scope of its mandate, 

probing unrelated matters including the professor's foreign trips over the past decade, 

despite having been directed by the court on May 28 to confine its investigation to the 

contents of the posts. 

The Haryana Police informed the court that a closure report had been filed in one FIR 

against Mahmudabad, while a chargesheet had been filed in another FIR. 

The bench quashed the FIR for which the closure report had been submitted and passed 

an interim order barring the Magistrate from taking cognisance of the other FIR's 

chargesheet. Additional Solicitor General SV Raju appeared for the Haryana Police. 

The Supreme Court noted that Mahmudabad had fully cooperated with the investigation, 

including surrendering his digital devices, and directed that he should not be summoned 

again. 
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"You don't require him, you require a dictionary," Justice Surya Kant remarked, 

underscoring that the SIT's probe should remain limited to the two FIRs lodged against 

the professor. The court instructed that the SIT conclude its investigation within four 

weeks. 

Mahmudabad was arrested on May 18 following an FIR lodged by the Haryana Police 

over his social media posts and remained in custody until May 21, when the Supreme 

Court granted interim bail. 

As part of the bail conditions, the Court restrained Mahmudabad from writing posts or 

articles related to the subject FIRs or expressing any opinions on the terrorist attack on 

Indian soil or India's counter-response. He was also directed to surrender his passport 

and cooperate fully with the investigation. 

The bench further told the Haryana government to ensure that no further FIRs were 

registered on the same issue. 

During the hearing, the bench questioned the SIT's widening scope of investigation. "The 

SIT was formed specifically to investigate the two social media posts. Why is the scope 

being expanded?" the court asked, echoing Sibal's concerns that the SIT was 

misdirecting itself. 

The bench emphasised that access to Mahmudabad's digital devices beyond what had 

already been surrendered was not permitted. The court also sought the Haryana 

government's response to the National Human Rights Commission's cognisance of the 

manner of FIR registration. 

The charges against Mahmudabad include Sections 196, 152, and other provisions of the 

Bharatiya Nyaya Sanhita relating to acts prejudicial to communal harmony, assertions 

likely to cause disharmony, actions endangering national sovereignty, and words or 

gestures intended to insult a woman's modesty. 

The Supreme Court's interim order ensures that no further action will proceed against 

Mahmudabad until it has reviewed the SIT report and the professor's counsel has 

submitted a response. 

The Court's observations highlighted concerns over the use of sedition laws for social 

media posts. Sibal noted that the police were "persecuting people in the country" by 

invoking Section 152 BNS. 

The bench reiterated that the SIT's probe must remain confined to the two FIRs and that 

Mahmudabad, who has cooperated fully, should not face undue harassment or expanded 

investigations. 

The Supreme Court made it clear that the SIT cannot investigate aspects beyond the 

subject FIRs and that Mahmudabad's digital devices cannot be further seized. While a 

relaxation of bail conditions was sought, the Court emphasized the need for a cooling-off 

period and asked counsel to remind the Court on the next date.  
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TV9 Bharatvarsh 

क्या है सलवा जुडूम की कहानी, जजस पर अजमत शाह ने उपराष्ट्र पजत उम्मीदवार बी. सुदशशन रेड्डी को 

घेरा? 

Salwa Judum History: केन्द्रीय गृह मंत्री अममत शाह समेत भाजपा के कई नेताओ ं ने मिपक्ष के 

उपराष्ट्र पमत पद के उम्मीदिार बी. सुदशशन रेड्डी पर सिाल उठाए हैं. आरोप है मक सुप्रीम कोर्श के जज के 

रूप में रेड्डी के एक फैसले की िजह से सलिा जुडूम आंदोलन पर प्रमतबंध लग गया था. इससे नक्समलयो ं

के खिलाफ अमभयान मंद पड़ गया था. जामनए क्या है सलिा जुडूम, क्यो ंशुरू हुआ था और क्यो ंप्रमतबंध 

लगा? 

https://www.tv9hindi.com/knowledge/what-is-salwa-judum-history-against-why-

naxalism-amit-shah-question-to-vp-candidate-b-sudershan-reddy-3453013.html 

मदनेश पाठक Updated on: Aug 25, 2025 | 5:56 PM 

केन्द्रीय गृह मंत्री अममत शाह, छत्तीसगढ़ के मडप्टी सीएम मिजय शमाश समेत भारतीय जनता पार्ी के अनेक 

नेता,पदामधकारी मिपक्ष के उपराष्ट्र पमत पद के उम्मीदिार बी. सुदशशन रेड्डी के खिलाफ िडे़ हो गए हैं. आरोप 

है मक सुप्रीम कोर्श के जज के रूप में रेड्डी के एक फैसले की िजह से नक्समलयो ंके खिलाफ लड़ाई कंुद पड़ 

गई थी. 

सुप्रीम कोर्श ने साल 2011 में सलिा जुडूम आंदोलन पर प्रमतबंध लगा मदया था. आरोप यह भी है मक इस 

आदेश के बाद नक्सली िारदातें बढ़ी.ं अनेक मनदोष मारे गए. अब कांगे्रस ऐसे व्यखि को उपराष्ट्र पमत के पद 

पर देिना चाहती है. भाजपा ने कहा है मक िे मिपक्ष के इस मंसूबे को पूरा नही ंहोने देंगे. सच भी यही है मक 

भारत के उपराष्ट्र पमत के रूप में सीपी राधाकृष्णन की ताजपोशी तय है क्योमंक सत्तारूढ़ दल के पास 

लोकसभा और राज्यसभा में स्पष्ट् बहुमत है. 

इसी बहाने आइए जानते हैं, क्या था सलिा जुडूम आंदोलन मजस पर सुप्रीम कोर्श रोक लगा दी थी? यह कब 

शुरू हुआ? कैसा था आंदोलन? कौन समथशन में और कौन मिरोध में था? ितशमान खथथमत क्या है? 

क्या था सलिा जुडूम आंदोलन? 

सलिा जुडूम (Salwa Judum) एक सशस्त्र, ग्राम-स्तरीय एक आंदोलन था जो मुख्यतः  छत्तीसगढ़ के 

नक्सल-प्रभामित इलाको ंमें 20052011 के आसपास चला था. इसे आमधकाररक तौर पर एक जनिादी 

प्रमतमिया के रूप में बढ़ािा मदया गया. नक्सली (माओिादी) महंसा और आमदिासी समुदायो ंपर मनयंत्रण के 

खिलाफ ग्रामीण स्तर पर प्रमतरोध के रूप में सामने आया और शुरू हुआ. 

असल में सलिा जुडूम आंदोलन व्यापक महंसा, मानिामधकार उलं्लघनो ंऔर बडे़ पैमाने पर मिथथापन का 

कारण बना. बाद में भारत की सुप्रीम कोर्श ने भी इससे जुड़ी महंसा और सशस्त्रीकरण पर आपमत्त जताई और 

इसे रोकने का आदेश मदया. 

महेन्द्र कमाश को सलिा जुडूम आंदोलन का मुखिया कहा जाता है. 
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इस आंदोलन के मुखिया के रूप में महेन्द्र कमाश का नाम सामने आया. महेन्द्र कमाश बाद में राजनीमत में 

समिय रहे और उन्हें सलिा जुडूम का प्रमुि संथथापक माना जाता है. छत्तीसगढ़ की राज्य सरकार और 

थथानीय पुमलस, प्रशासन के साथ इस आंदोलन का गहरा नाता रहा. 

थथानीय स्तर पर राज्य के कुछ घर्क सलिा जुडूम को नक्समलयो ंके खिलाफ एक त्वररत सामुदामयक रक्षा 

उपाय के रूप में देि रहे थे. ये लोग नक्समलयो ंको उन्ही ंकी भाषा में जिाब देते थे. नक्समलयो ं(माओिादी) 

के हमलो,ं जंगल-राजस्व एिं मिकास-संबंधी संघषों और राज्य के कमजोर कानूनी पहंुच के कारण कुछ 

आमदिासी और ग्रामीण समुदायो ंने स्वयं की रक्षा के नाम पर जुडूम का समथशन भी मकया. 

सलिा जुडूम ने क्या मकया? 

सलिा जुडूम के मलए थथानीय युिाओ ंऔर आमदिामसयो ंकी भती की गई. इन्हें हमथयार मदए गए और प्रत्यक्ष 

कारशिाई के मलए भेजा गया. कभी-कभी मबना अफसरो ंकी सहममत के भी ये नक्समलयो ंपर हमलो ंको अंजाम 

देते. इस आंदोलन के तहत िह गांि भी मनशाने पर आए, मजन्हें नक्समलयो ंका सहयोगी माना गया. 

इस आंदोलन के समथशको ंपर आरोप है मक उन्होनें ऐसे लोगो ंके घर जल मदए. फसलो ंको नुकसान पहंुचाया. 

गांि के गांि उजाडे़ गए. आरोप यह भी लगे मक इस आंदोलन के नाम पर मनदोषो ंकी हत्या की गई. 

तलाशी के दौरान उत्पीड़न हुआ. जबरन मिथथापन, यौन महंसा और अन्य गंभीर घर्नाएं भी ररपोर्श हुईं. इस 

आंदोलन की िजह से बड़ी संख्या में लोगो ंको अथथायी मशमिरो ंमें रहना पड़ा. अलग-अलग ररपोर्टशस में 

मिथथामपतो ंकी संख्या बहुत अमधक बताई गयी. 

कई घर्नाओ ंमें थथानीय पुमलस और सुरक्षा बलो ंका समथशन भी रहा. हमथयार, प्रमशक्षण और संचालन में 

थथानीय प्रशासन की मदद भी इस समूह को ममलती रही. बाद में सलिा जुडूम के लोग राज्य-मनयंमत्रत ग्रामीण 

रक्षा दल या अन्य समान इकाइयो ंमें समामहत होने लगे. मििाद इसे लेकर भी हुआ. सिाल भी उठे. 

क्या थी सबसे बड़ी मशकायत? 

सलिा जुडूम पर उठी सबसे बड़ी मशकायत यह थी मक राज्य ने नागररको ंको हमथयार मदया मजसकी िजह 

से कानून का उलं्लघन हुआ. मानिामधकार का हनन हुआ. आमदिासी समुदायो ंकी असामामजक-आमथशक 

दशा में और िृखि हुई. अनेक राष्ट्र ीय और अंतरराष्ट्र ीय अमधकार संगठनो ंजैसे Human Rights Watch, 

Amnesty International, थथानीय नागररक संगठन और PUCL आमद ने सलिा जुडूम के महंसक तरीको ं

और आमदिासी समुदायो ंपर पड़ने िाले प्रभािो ंके मिरुि कई ररपोर्टशस जारी की.ं 

राष्ट्र ीय मानिामधकार आयोग (NHRC) ने भी कुछ मामलो ंमें जांच के आदेश मदए. Nandini Sundar & 

Ors. vs State of Chhattisgarh & Ors के मुकदमे में सुप्रीम कोर्श ने सलिा जुडूम के सशस्त्रीकरण और 

उससे जुडे़ सरकारी रोल पर प्रश्न उठाया. 

उच्चतम न्यायालय ने नागररको ंको हमथयार देने और आंतररक सुरक्षा के नाम पर मानिामधकारो ंका उलं्लघन 

मकए जाने पर आपमत्त जताई और संबंमधत प्रथाओ ंको मनयंमत्रत करने के मनदेश मदए. उस देश और मिश्व-

स्तरीय मीमडया ने सलिा जुडूम को लेकर व्यापक किरेज मकया. कुछ थथानो ंपर थथानीय सुरक्षा की नज़र 

से इसे समथशन ममला, िही ंव्यापक स्तर पर इसे मानिामधकार संकर् माना गया. 
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छत्तीसगढ़ के कई गांिो ंके लोगो ंने सलिा जुडूम के खिलाफ जुलूस मनकाला. 

आज भी मििादास्पद क्यो?ं 

सलिा जुडूम आज भी मििादास्पद इसमलए है क्योमंक यह केिल एक सुरक्षा मोचाश नही ंथा. यह सामामजक, 

राजनीमतक और आमथशक गहराइयो ं से जुड़ा हुआ था. जब राज्य या राज्य-सममथशत संथथाएं नागररको ंको 

हमथयार देती हैं, तो मजमे्मदारी, जिाबदेही और अमधकारो ंका बड़ा सिाल उठता है. 

सलिा जुडूम के घर्नािम ने यह दशाशया मक सुरक्षा के नाम पर मनयमो ंका दुरुपयोग हो सकता है. सलिा 

जुडूम का सबसे बड़ा मशकार िही हुए जो पहले से ही सामामजक और आमथशक रूप से हामशए पर थे. बड़ी 

संख्या में लोग मशमिरो ंमें चले गए, मशक्षा, स्वास्थ्य और आजीमिका बामधत हुई. उससे थथानीय लोगो ंमें गुस्सा 

बढ़ा और इस ओर अंतरराष्ट्र ीय समुदाय का ध्यान भी गया. 

जमीनी स्तर पर भूस्वाममत्व, िर्िृक्ष, िनन, मिकास पररयोजनाओ ंके प्रभाि और गरीबी जैसी जड़ें थी.ं केिल 

मममलमशया बनाकर समस्या का थथायी हल नही ंमनकला, इसमलए हालात बदले और मििाद भी बना रहा. 

सलिा जुडूम से क्या मनकला सबक? 

सलिा जुडूम का अनुभि बताता है मक सशस्त्र नागररक मममलमशयाओ ंसे तात्कामलक सुरक्षा ममल सकती है, 

पर दीघशकामलक मनयम, मानिामधकार और न्याय व्यिथथा के मलए ितरा बढ़ जाता है. नक्सलिाद जैसे लंबे 

समय तक चले संघषश के मलए मसफश  सैमनक उपाय पयाशप्त नही ंबखि शासन, न्याय, मिकास और जमीन स्तर 

पर अमधकारो ंका संरक्षण भी जरूरी है. कानूनी ढांचे और मनष्पक्ष जांच-प्रमिया के मबना मकसी भी तृतीय पक्ष 

समूह को हमथयार देना जोखिम भरा और संिैधामनक रूप से उमचत नही ंहै. 

सलिा जुडूम केिल एक थथानीय मुमहम नही ंथी. यह भारत के आंतररक-सुरक्षा, आमदिासी अमधकारो,ं राज्य 

की जिाबदेही और संसाधन-मनयंत्रण के सिालो ंको उजागर करने िाला मामला था. इस पर हुई बहस ने यह 

स्पष्ट् मकया मक सुरक्षा और मानिामधकारो ंके बीच संतुलन बनाए मबना थथायी शांमत और मिकास संभि नही ं

है. 
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Patrika 

एमपी के बीजेपी नेता ने भाई-भतीज ों से पल्ला झाड़ा, पूर्व मोंत्री ने कहा- पुत्र-पुत्रत्रयाों 

और पत्नी ही मेरा पररर्ार 

Bhupendra Singh- मध्यप्रदेश के पूर्व मंत्री और खुरई के वर्धायक र्ररष्ठ बीजेपी नेता भूपेंद्र व ंह ने अपने 

ररशे्तदार  ं े पल्ला झाड़ विया है। 

https://www.patrika.com/bhopal-news/mp-bjp-leader-bhupendra-singh-distanced-himself-from-

his-brothers-and-nephews-19893041 

भ पाि | deepak deewan | Aug 25, 2025 

Bhupendra Singh- मध्यप्रदेश के पूर्व मंत्री और खुरई के वर्धायक र्ररष्ठ बीजेपी नेता भूपेंद्र व ंह ने अपने 

ररशे्तदार  ं े पल्ला झाड़ विया है। उन् नें बाकायदा  ार्वजवनक  ूचना जारी करते हुए कहा है वक पुत्र-पुवत्रयां 

और पत्नी ही मेरा पररर्ार है।  ागर में एक बचे्च क  करंट िगने के मामिे में भूपेंद्र व ंह के भतीजे िखनव ंह 

क  बचाने के आर प िग रहे हैं। मानर् अवधकार आय ग ने  ख्त तेर्र वदखाते हुए मामिे में  ागर के 

किेक्टर और ए पी क  न वट  जारी वकया है। इ के बाद भूपेंद्र व ंह ने यह कदम उठाते हुए चेताया वक 

क ई भी उनके नाम का अरै्ध गवतवर्वधय  ंमें िाभ उठाने के विए दुरुपय ग नही ंकरे। उन् नें यह भी कहा 

है वक भाई और भतीजे अपना अपना व्यर् ाय कर रहे हैं। 

 ागर वजिे के बारदा गांर् में 1 जनर्री क  14  ाि के मान  शुक्ला क  अरै्ध क्रशर के पा  करंट िगा 

वज  े उ का हाथ काटना पड़ा था। मामिे में पुवि  ने आज तक FIR दजव नही ंकी। अरै्ध क्रशर भूपेंद्र 

व ंह के भतीजे िखन व ंह ठाकुर का बताया जाता है। 

मान  शुक्ला ने राष्ट्र ीय मानर् अवधकार आय ग क  वशकायत की। आय ग ने  ख्त तेर्र वदखाते हुए प्रदेश 

के मुख्य  वचर् अनुराग जैन क  पत्र विखकर  ागर किेक्टर और ए पी की कायवप्रणािी पर  र्ाि उठाए। 
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Dainik Bhaskar 

बारदा हादसा, भूपेंद्र ससिंह ने जारी सिया पब्लिि नोसिस:िहा– पररवार से बाहर िोई साझेदार नही िं, 

नाम िा दुरुपयोग सिया तो होगी िानूनी िाररवाई 

https://www.bhaskar.com/local/mp/bhopal/news/public-notice-of-former-minister-

bhupendra-singh-in-current-case-135759428.html 

भोपाल 56 मिनट पहले 

सागर मिले के बारदा गाांव िें अवैध क्रशर से करांट लगने के िािले िें पूवव िांत्री और खुरई मवधायक भूपेंद्र 

मसांह का नाि भतीिे लखन मसांह ठाकुर के साथ सािने आया है। इस पर राष्ट्र ीय िानव अमधकार आयोग ने 

सागर कलेक्टर और एसपी की कारववाई पर सवाल उठाए हैं। आयोग ने िुख्य समिव अनुराग िैन को पत्र 

मलखते हुए कहा है मक पीम़ित पररवार को 10 लाख रुपए की आमथवक सहायता क्ोां न दी िाए। 

हादसे िें मकशोर का हाथ काटना प़िा 

1 िनवरी 2025 को 14 वर्षीय िानस शुक्ला क्रशर के पास खुले छो़ेि गए हाईटेंशन तार की िपेट िें आकर 

गांभीर रूप से घायल हो गया था। करांट लगने से उसका हाथ काटना प़िा। बीना अस्पताल से पुमलस को 

सूिना देने के बाविूद FIR दिव नही ां हुई। मिस क्रशर पर यह हादसा हुआ, वह भूपेंद्र मसांह के भतीिे लखन 

मसांह ठाकुर का बताया िाता है। 

भूपेंद्र मसांह ने पब्लिक नोमटस िारी मकया 

नाि सािने आने और नोमटस वायरल होने के बाद भूपेंद्र मसांह ने अपने वकील केवीएस ठाकुर के िररए 

पब्लिक नोमटस िारी मकया। इसिें उन्ोांने कहा मक उनके पररवार िें केवल पत्नी सरोि मसांह, पुत्र अमवराि 

मसांह, अमववामहत पुमत्रयाां उपिा, कािल और अनुमिया मसांह, तथा मववामहत पुत्री अिृता मसांह शामिल हैं। इन 

सदस्ोां के अलावा कोई भी उनके पररवार का महस्सा नही ां है। 

भूपेंद्र मसांह ने स्पष्ट् मकया मक भाइयोां के बीि पैतृक सांपमि का बांटवारा पहले ही रमिस्टर्व दस्तावेिोां के आधार 

पर हो िुका है। सभी भाई और भतीिे अपने-अपने महसे्स िें िामलकाना हक के साथ कामबि हैं और अपने 

व्यवसाय िला रहे हैं। 

नाि के दुरुपयोग पर कानूनी िेतावनी 

भूपेंद्र मसांह ने िेतावनी दी मक यमद कोई उनके नाि का उपयोग मकसी व्यवसाय या अवैध गमतमवमध िें करता 

है और उसे सोशल िीमर्या या िीमर्या िें ििाररत करता है, तो इसे उनकी सहिमत के ब्लखलाफ िाना 

िाएगा। ऐसी ब्लथथमत िें वे अपने रािनीमतक और सािामिक महतोां की रक्षा के मलए कानूनी कारववाई करें गे। 
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Highland Post 

GHADC crisis: Social activist petitions NHRC, Labour Commission 

https://highlandpost.com/ghadc-crisis-social-activist-petitions-nhrc-labour-commission/ 

 by HP News Service |  August 25, 2025 in Meghalaya 

Shillong, Aug 25: Social activist Cherian Momin has petitioned the National Human Rights 

Commission (NHRC) and the Labour Commission of India, seeking their intervention in 

resolving the non-payment of salaries, amounting to over Rs 270 crore, to employees of 

the Garo Hills Autonomous District Council (GHADC). 

Momin termed the non-payment of salaries to GHADC employees for a staggering period 

of 43 months as a “human rights crisis”. 

In a separate letter to the NHRC and the Labour Commission of India Momin said the 

denial of salaries for 43 months violates multiple layers of constitutional and statutory 

rights and the Universal Declaration of Human Rights and the International Covenant on 

Economic, Social and Cultural Rights, to which India is a party and which obligates the 

state to secure fair wages and decent living for its workers. 

“The silence of the State Government and the GHADC authorities cannot be tolerated in 

a constitutional democracy. The right to life with dignity cannot be suspended for political 

convenience or administrative inefficiency,” Momin said, urging the NHRC and Labour 

Commission to intervene decisively and restore justice, dignity, and hope to the 

employees of GHADC. 

Stating that the situation has already resulted in widespread human suffering, the social 

activist said, “There are documented instances of employees unable to pay for their 

children’s education, resulting in school dropouts. There are reports of families unable to 

afford essential medicines, leading to preventable illnesses and deaths. Women 

employees and spouses of employees have been disproportionately affected, facing 

humiliation in local markets for unpaid dues, struggling to provide for their families, and 

enduring unimaginable psychological trauma,” Momin said. 
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Outlook 

No Universal Healthcare Leaves India’s Elderly Vulnerable, Warns New Report 

Universal healthcare, reliable pensions and other social services have significantly helped 

improve the status of elderly in advanced economies. 

https://www.outlookindia.com/national/no-universal-healthcare-leaves-indias-elderly-

vulnerable-warns-new-report 

Updated on: 26 August 2025 7:11 am 

Summary of this article 

India had 104 mn elderly, 8.6% of the population, as per 2011 Census. 

The number of elderly is growing faster in developing countries. 

Schemes exist in India, but they need wider support and dissemination. 

Summary of this article 

India has a rapidly ageing population, and faces growing health and financial risks in the 

absence of universal healthcare, a new report released in July by the Sankala Foundation 

says. The report was finalised by the non-government organisation in partnership with the 

NITI Aayog, the Ministry of Social Justice and Empowerment (MoSJE) and the National 

Human Rights Commission (NHRC). Each of these bodies has contributed its views to 

the final report. 

The report, titled 'Ageing in India: Challenges and Opportunities, A Status Report', warns 

that the country’s elderly, who are projected to reach 347 million, or 20.8 per cent of the 

population, by 2050, are increasingly exposed to financial vulnerability, social isolation 

and inadequate healthcare support.  

“The lack of universal health insurance coverage puts them at greater financial 

vulnerability,” writes Bharat Lal, Secretary General and CEO of the National Human 

Rights Commission (NHRC), in his 'Perspective' piece included in the study. The report 

also notes that 70 per cent of older Indians depend on family or pensions for survival, 

while nearly a fifth live with at least one chronic illness. Chronic conditions make the health 

systems vulnerable, and the elderly even more vulnerable, especially when they lack 

access to sources of income.  

The report refers to schemes such as the National Programme for Health Care of the 

Elderly (NPHCE) and the recent extension of the Ayushman Bharat: Pradhan Mantri Jan 

Arogya Yojana to those aged over 70 years. It finds that India’s health system is 

fragmented and, therefore, underprepared for the demographic shift expected in coming 

decades.  

“The question is no longer whether we need to respond, but how boldly and creatively we 

are willing to act,” he writes. 
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The report points to other systemic weaknesses, such as low literacy among the elderly, 

the widespread income insecurity they face and the breakdown of traditional family-based 

care as younger Indians migrate for work or set up nuclear families. The problem is 

particularly severe in states like Kerala, Goa and Tamil Nadu, which report elderly 

populations above the national average. 

Other problems the elderly face include having to live alone: over 15 per cent do so in 

Tamil Nadu, 13 per cent in Nagaland, over 10 per cent in Telangana, and the fewest as 

a percentage in Jammu and Kashmir, at 1.2 per cent. The rate of hypertension (high blood 

pressure) is the lowest in Nagaland, at 14 per cent, and the highest in Goa, at over 56 

per cent, finds the report. 

Kerala has over 84 per cent of the elderly who ever went to school, the highest proportion, 

which Delhi has roughly 57 per cent, and Arunachal Pradesh the least, at 16-plus per 

cent. In terms of mental health, Jammu and Kashmir's elderly (those over 60) show the 

most depressive symptoms at over 54 per cent, while Madhya Pradesh has the highest 

percentage (17) of the elderly diagnosed with 'major episodic depression'. Nagaland and 

Mizoram, respectively, have the lowest percentage prevalence of depressive symptoms 

and major episodic depression, at 7.8 and 0.6 per cent, respectively. 

It took developed countries up to two centuries to double their ageing populations. 

However, developing countries, including India, are experiencing this transition in just 50 

to 70 years. At that pace, the report indicates, there is little time to prepare a robust 

health, pension and long-term care system for the elderly. 

The study recommends a comprehensive response, ranging from integrated health and 

nutrition programmes to digital healthcare solutions and scaled-up long-term care. Mental 

health, rehabilitation and palliative services for older persons also require urgent 

attention, it notes. 

India is currently at a critical demographic juncture. After reaping its “first demographic 

dividend” from a large population of the working-age youth, the window is beginning to 

narrow due to declines in the fertility rate and the rise in the share of the elderly. In Japan, 

France and Singapore, there have been experiments with raising the age of retirement to 

ensure that the older population is creatively or constructively employed, and has a 

secure source of income. Many countries, especially Japan, have also investing heavily 

in systems to care for the older populations. However, India is yet to frame a longer-term 

national strategy, though schemes do exist. 

“The issue of income security must be given special attention,” the report has stressed, 

calling for non-contributory pension support, meaning a guaranteed income for all elderly, 

even those who cannot support payments for future pensions. It also says that 

opportunities for older persons to remain in the workforce must be developed, apart from 

chances to have them engaged in other works. 

OUTLOOK, Online, 26.8.2025
Page No. 0, Size:(0)cms X (0)cms.



India’s elderly population will grow four-fold in less than a century, and that is why ageing 

must be seen as no less than “a national priority”, the report says. It also urges 

policymakers to move beyond incremental reforms and take "bold" steps. Without a 

universal healthcare system the costs of ageing will be borne most heavily by those who 

can afford them the least. 

The report also stresses on initiatives already taken in India to alleviate the suffering of 

the indigent elderly. For example, the Atal Pension Yojana, which provides five pension 

options for those over 60, guaranteed by the Government of India; the Pradhan Mantri 

Vaya Vandana Yojana, designed to protect those over 60 from fluctuations in interest 

rates due to market conditions; the contributory pension scheme for informal-sector 

workers, and so on. 

However, referring to instances of the status in other countries, the report says, under the 

sub-head, 'Universal health insurance schemes', that affordability, accessibility and 

awareness of health insurance coverage and other health schemes have direct impacts 

on citizens’ healthcare-seeking behaviour. 

The better facilities the older generation is provided, the less likely will they be to suffer 

abuse, something that age makes people vulnerable to across the world, the report 

concludes. 

Writing the report's Foreword, Dr Vinod K Paul, Member, NITI Aayog, says that achieving 

Universal Health Coverage (UHC) by 2030 in India will require "deliberate attention to the 

needs of [the] marginalised and hard-to-reach population...". "Primary health care, which 

forms the first point of contact for most individuals, must be equipped with the necessary 

resources and capacity to cater to the elderly," he writes. 

 

 

OUTLOOK, Online, 26.8.2025
Page No. 0, Size:(0)cms X (0)cms.



Times of India 

Jail anti-Assam elements working against natives: BJP 

https://timesofindia.indiatimes.com/city/guwahati/jail-anti-assam-elements-working-

against-natives-bjp/articleshow/123509515.cms 

Aug 26, 2025, 03.04 AM IST 

Guwahati: Assam BJP, while condemning anti-Assam remarks made at the citizens' 

convention organised by Assam Nagarik Samaj, has urged state govt to identify and 

imprison the anti-Assam elements working against indigenous people. 

BJP's state chief spokesperson, Kishore Upadhyay, said the former member of the 

planning commission, Syeda Hameed, openly opposed the eviction of Bangladeshi 

infiltrators, thereby exposing how illegal encroachment flourished under Congress rule for 

over 70 years. He added that certain figures, through their statements, have posed threats 

to the very existence of indigenous people in Assam. 

Upadhyay said a section of Congress leaders and left-leaning intellectuals are actively 

working to destabilise Assam's peace and to rehabilitate foreign nationals on Assam's 

soil. Standing against the interests of Assam and Assamese people, Upadhyay said the 

remarks of former UPA govt advisor Prashant Bhushan, former member of the National 

Human Rights Commission core committee under Congress, Harsh Mander, Syeda 

Hameed, and former CEO of Prasar Bharati during the Congress regime, Jawhar Sircar, 

have posed threats that endanger the very existence of the indigenous people in Assam. 

However, he added that under the strong leadership of chief minister Sarma, such anti-

indigenous political conspiracies were thwarted. "This is precisely why Congress and its 

left-leaning intellectuals are hatching conspiracies against CM Sarma today," he said. 

The saffron party also demanded the arrest of Jamiat leader Mahmood Madani for 

"insulting" the Assamese community by linking the eviction drives to clear govt and forest 

land with the incidents of Gaza and Palestine. Upadhyay said that RS MP Ajit Kumar 

Bhuyan has betrayed Assamese self-respect for political gains. 

"While enjoying Assam's resources, Assam Nagarik Samaj, led by Rajya Sabha MP Ajit 

Kumar Bhuyan and noted intellectual Hiren Gohain, is conspiring against the indigenous 

people of Assam, nurturing a deep sympathy towards Bangladeshi infiltrators, which has 

given birth to modern-day traitors. With the patronage of Congress, certain individuals 

have risen with the sole intent of disturbing peace and harmony in Assam," BJP stated in 

a press communique. 
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The Tribune 

Cops face jail terms for militancy-era killings, as Bandi Singhs walk free 

https://www.tribuneindia.com/news/punjab/cops-face-jail-terms-for-militancy-era-killings-

as-bandi-singhs-walk-free/ 

Jupinderjit Singh 

Tribune News Service 

Chand, Updated At : 02:00 AM Aug 26, 2025 IST 

In a dramatic turn in Punjab’s decades-long reckoning with militancy-era violence, a 

growing number of police officials have been convicted for their role in alleged fake 

encounters during the insurgency years (1980-1996). At the same time, dozens of Sikh 

prisoners jailed in terrorism-related cases, known as Bandi Singhs, have been released. 

According to data collected by The Tribune, 129 police personnel — from constables to 

Deputy Inspectors General (DIGs) — have been convicted over the past two years by a 

special CBI court in Mohali. Another 60 officers remain on trial. Convicted senior police 

officials include DIGs Balkar Singh Sidhu, Dilbagh Singh, Kultar Singh and Basra, along 

with SSPs Bhupinder Singh, Amarjit Singh and Surinder Pal Singh. 

Parallel to these convictions, 82 of the 96 Bandi Singhs identified for release in 2014-15 

were freed over the past five years. The remaining 14 include seven convicts in the 1995 

assassination of then CM Beant Singh, among them Balwant Singh Rajoana and Jagtar 

Singh Hawara. 

In a key political shift, BJP MP and Union minister Ravneet Singh Bittu (Beant Singh’s 

grandson) announced that he and his family would not oppose the prisoners’ release, 

reversing his earlier stance. 

The Punjab Police Welfare Association has voiced concern over the convictions, saying 

officers had merely followed orders during a violent period. The association met Governor 

Gulab Chand Kataria on Friday, seeking relief, including restoration of pension for 

convicted officers. Kataria has asked Chief Secretary KAP Sinha and DGP Gaurav Yadav 

to examine the matter. 

On the other hand, human rights advocates highlight the decades of struggle to bring 

alleged extrajudicial killings to light. Activists Jaswant Singh Khalra and Ram Kumar 

Narayan had initially exposed mass fake encounters and cremation of unclaimed bodies 

in Amritsar, Tarn Taran and Patti. After Khalra’s disappearance, then-SGPC president 

Gurcharan Singh Tohra petitioned the Supreme Court, which tasked the CBI to 

investigate. The agency identified 2,087 cases and filed 70 FIRs in 2001, while the 

National Human Rights Commission (NHRC) explored avenues for compensation to 

victims. 
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However, trials were delayed for years due to lack of government sanction until the 

Supreme Court intervened in 2020. Since then, 64 of the 70 FIRs have been decided, 

with only one acquittal. Forensic inconsistencies proved crucial in many cases—such as 

identical weapons being cited in multiple encounters, non-matching of shell casings and 

victims shot in the head during supposed midnight crossfire. 

Human rights lawyer Navkiran Singh, general secretary of the Lawyers for Human Rights 

International, said, “The convictions of some Punjab police officials are just the tip of the 

iceberg of grave human rights violations at the hands of state actors… Rule of law is 

above all. If there is no rule of law, it gives fodder to further violence in society. 
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Hindu 

Probe sought into suspected unnatural deaths of people who quit Nakshbandi 

Thareeqath 

Kerala State Human Rights Commission has already registered a case and sought a 

report from the police about the suspected human rights violations in the name of 

safeguarding the Thareeqath rules by the Sufi order based in Kozhikode district’s 

Koduvally 

https://www.thehindu.com/news/national/kerala/probe-sought-into-suspected-unnatural-

deaths-of-people-who-quit-nakshbandi-thareeqath/article69975057.ece 

Published - August 25, 2025 08:24 pm IST - Kozhikode 

The Hindu Bureau 

A group of individuals and families who got themselves dissociated from the Naqshbandi 

Thareeqath, a Sufi order based in Kozhikode district’s Koduvally and locally identified as 

‘Korul Thareeqath,’ have sought a police investigation into the circumstances that led to 

the unnatural death of some of its old members. 

They allege that the suspected human rights violations and social ostracism by a few 

Thareeqath preachers and practitioners for allegedly breaking their tenets have been 

found abetting many “untoward incidents” which could be brought to light through a 

comprehensive investigation. 

“The Kerala State Human Rights Commission has already registered a case and sought 

a report from the Kerala Police about the incident. We hope that the rights panel will swing 

into action immediately after getting the field-level investigation report,” said Riyas Azeez, 

one of the complainants, who quit the Thareeqath following differences of opinion. He 

said a recent incident in which an expatriate from Wayanad district attempted suicide 

should be an eye opener to dig deep and find out the truth. 

Mr. Azeez who had already filed a petition with the Malappuram police explaining the 

harrowing experiences faced by his family members and in-laws after quitting the 

orthodox religious order said there were even suspected incidents of destroying the letters 

recovered from persons who were found dead in suspicious circumstances. He said many 

of such suspected deaths were reported from Wayanad, Malappuram and Kozhikode 

districts in the past. 

A Kizhisseri native, who is now in the forefront of legal fight for the expelled members, 

said the police should investigate whether the Thareeqath members were involved in 

“threatening the old members” who left the group for various personal reasons. He 

revealed that many of the old members were under threat for opposing to abide by the 

rules of the self-proclaimed Tariqath leaders. 
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Mohammed Fazil, a religious leader from Malappuram district who helped the ostracised 

members to proceed with legal actions, said the general community was totally clueless 

about the human rights violations in the name of upholding Thareeqath rules. “Those who 

came out of the Thareeqath are not allowed to meet their family members. The family 

members who try to meet such persons will also have to face cruel punishments like 

excommunication and social boycott,” he claimed. 

Meanwhile, a senior functionary of the Thareeqath said there was no point in discussing 

the allegations of people who quit the group unable to uphold its traditions. He said there 

were no such allegations from people who still continued with the Sufi order. 

According to police sources, the investigation team had already collected the statements 

of many victims as part of the continuing probe. They also said a preliminary report would 

be available soon for the reference of the Human Rights Commission.   
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Saralnama 

Supreme Court Orders Action Against Influencers Mocking Disabilities 

https://saralnama.in/tech-news/5503/supreme-court-orders-action-against-influencers-

mocking-disabilities/ 

Anjali | August 25, 2025 

The Supreme Court of India has issued a significant directive concerning influencers who 

mocked people with disabilities amid the controversy involving YouTuber Ranveer 

Allahbadia on the show 'India's Got Latent.' The controversy began when Allahbadia 

made a vulgar remark on the show, which also featured comedian Samay Raina and 

other content creators. The comment sparked widespread criticism, legal complaints, and 

an FIR for promoting obscenity and offensive language. Maharashtra Chief Minister 

Devendra Fadnavis condemned the remarks, emphasizing that freedom of speech ends 

where it infringes on others' rights. The Supreme Court described the remarks as "dirty," 

"vulgar," and "perverted," ordering Allahbadia to cooperate with investigations, surrender 

his passport, and seek permission before traveling abroad. He was also banned from 

posting content on social media but later allowed to resume his podcast under conditions 

of morality and decency. The case has prompted discussions on stricter digital content 

regulations by parliamentary panels and the judiciary. This is not the first time the show 

faced backlash for insensitive content targeting people with disabilities. The National 

Human Rights Commission and Maharashtra authorities have taken note of the issue, 

reflecting growing concerns over online content and its societal impact.  
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Amar Ujala 

अवैध रूप से संचालित अल्ट्र ासाउंड सेंटर  ंपर ह  काररवाई : लियंक 

https://www.amarujala.com/uttar-pradesh/sambhal/action-should-be-taken-against-

illegally-operated-ultrasound-centers-priyank-sambhal-news-c-275-1-smbd1034-

126268-2025-08-26 

मुरादाबाद बू्यरो | Updated Tue, 26 Aug 2025 02:19 AM IST 

बहजोई। कलक्ट्र ेट सभागार में राष्ट्र ीय मानवाधिकार आयोग के सदस्य धियंक कानूनगो ने आकांक्षी ब्लॉको ं

से जुडे मानवाधिकार व समावेशी धवकास की समीक्षा बैठक समेत बच्ो,ं युवाओ,ं छात्ो,ं पेंशन भोधगयो ंव 

वररष्ठ नागररको ंआधद से संवाद धकया। इस बीच उन्ोनें धजले भर में अवैि रूप से संचाधलत अल्ट्र ासाउंड 

सेंटरो ंके खिलाफ सख्त काररवाई करने पर जोर धदया। 

 

सोमवार को संवाद के दौरान आयोग के सदस्य ने कहा धक धजले अधिक से अधिक रोजगार देने के धलए 

खिल्स का धवशे्लषण करें । सेवायोजन धवभाग व आईटीआई समेत िूलो ंव संस्थानो ंमें जाकर बच्ो ंकी 

रुधच को जानें। आकांक्षात्मक ब्लॉको ंमें स्टाटर अप की शुरुआत की जाए। वही,ं रोजगार में वृखि के धलए 

प्लाखस्टक वेस्ट की ररसाइखलंग पर कायर करें । 

उन्ोनें कहा धक कम 10 -10 स्वयं सहायता समूहो ंको व्यापाररयो ंसे जोडें। साथ ही स्वयं सहायता समूहो ं

की ओर से गोकाष्ठ बनाने पर भी ध्यान धदया जाए। इस बीच आयोग के सदस्य ने 70 वषर से अधिक आयु के 

लोगो ंके आयुष्मान काडर बनवाने पर भी जोर धदया। इसके अलावा उन्ोनें अवैि अल्ट्र ासाउंड सेंटर पर 

काररवाई करने को भी कहा। कायरक्रम में डीएम डॉ. राजेंद्र पैंधसया व एडीएम िदीप वमार समेत एएसपी 

अनुकृधत शमार आधद अधिकारी रहे। 
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